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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW DORBAY 400 6

OA.NO. 472/67

Shri R.4.Deshpande,
Junior Accounts Officer,
Pay and Accounts Office,

‘Patents, Dasigns, Trade Marks,

Room No, 342, C.G.0. Building,(Dld)
ﬂ Ke Road, Bombay 400 020, Bpp;icant

v/Ss.

Controller General of ‘Accounts, =
fiinistry of Finance, - '

.Departmant of Expenditure, o : -

| DA.NO. 4B3/87

- Shri N.J.Katte,

LI

Lok Nayak Bhawan, e

New Delhi, ’ T co . -~ Respondent

"

Junior Accounts OffPicer,

Office of the Dy.Controller of Accounts,

Daptt. of Supply, Bonmbay

Now on Deputation to tha Central

Administrative Tribunal, _ v '
flew Dombay Baench, Mgy Bombay. - Applicant

'u/s,-

Conéroller Géna:a; of Accounts, '
Lok Nayak Bhawan, Now Delhi=-110001.

2, Dy.Controller of Accounts,
Deptt. of Supply,
Exchange Building,

Ballard ;state, Bombay-400 038, . Respandofits -

0A .ND., 484/8

Shri G.Ramachandran,

Pay and Rccounts Officer, c

0/0 the Dy.Controller of Accounts,

Deptt. of Supply, Exchange Building,

Ballard Estate, Bombay-400 038. Applicant

v/s.

Controller General of Accounts,
Rinistry of Finance,
Deptt. of Expenditure,

- Lok Nayak -Bhauan, Heu Delhi,

2. Dgputy Controller of Accounts,
Deptt. of Supply, Exchange Bldg. : :
Ballard Estate, Bombay=400 038, Respondgnts

os 2/=
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caaam 3 Han'bla Uzcs Chairman Shri B .C.Gadgxl
'ﬁPﬁEAR&NﬁES :.

ﬂrgC -Na than
Advocate . T
FQ: the ﬁpplicants '

¥

© FireVe K.Praﬁhaﬂ '
for Fr.P.M. Pradhau
- Adupcato :
for the Raspondente

. URALJUDGRERT 0 Dated: 17.3.1988
Sl '(PERS 8¢ Eadgil,ﬂzna ﬁhalrman)_'_ o o

Thase thraa matters can be aanven;antly dacxded

) hy our commcn ju&gmmnt,

2@ : The three aaplicants are the smplayaes uarking |
under the ﬁuntraller ranaral of Accuunts,  They mera
_prsuzausly hﬂldlﬂg the post of Senior Accaunt&ﬁt; The
ngxt nigh@r p0$t is af that aF 3uniar Accuunts GFPiaar‘
: ?he Gauarnment has prauxded that a saniar accaumt&nve-
qégﬁiit-passxng Aaaaunts G?Picer Fart II axaminatimn
ﬂ;i::. ._' ar equiualent exaniﬂatiun, namaly, Subarﬁinate ﬂccnunts
| | ‘Sarwica axaminatian uauid be sntitl@d ﬁo a special pay
' a? Ra.20/~ ﬂgm. Dashpanda, who is appllcant in oA NG,
e . o a72/87, pBaBed4aUCh axamznat;an in Nguenbax, 19?9 while
| | lKat@a (applzcdnt xn‘ﬂa.ﬂﬂ,-&83/87) passad it in June,
1977,  The third applicant Ramchandran (in aa.wﬂ,494/a7)
~ has passed the examination in Nbvamhsr, 1972, The above .
meﬂtioned prmuieian a? grant ﬁﬁ opaeial pay is nads
. af?eatxwa from 141, 19?3 ‘and said pay is to he granted
: ?pom the i&st date of the examinatian. The cantantlcn
'a? ths applicanﬁs is that at the t;ma QF last data of

:exam*natlaﬂ_ubicg theyvpasaad, ,hay wers h@ldlng the a3
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¥ substantive post of Seniar'ncﬁnun at end working in
» tha prcmatxnnal pnst of Junior Ac ounts ﬂfexcar on’ ad hmc
.basxs. Hench they clszm that the;r pay. fron the last
date of examinatiun should have been incressed by Rs.ZBlwg
This claim was denisd by the departmant and hsnca this .
 $991168ti9ﬂv 4 . | o

3. Respundente rssxat ‘the elaim on various gruunds.

"Haueuer, I do not think it nacsseary to consider all
thuss cantantions partisularly-because the controversy
that arzses in this application uas alraady ba?cre this ,
::Trabunwl in Drig;na} &p;liﬁatlon QP 12/86 which uas.
e 'dcclded on 18. 11.1956. In substanne the Tribunal held
e that an omployes uho uss hglﬂing substantive post of
| eeniaé'aécauﬁtant at igé'timp of Qaasimg‘examinﬁtihn would
v, ba en*stlad to tha upcclal pay though he was promatad on
vad hog as Junlar Accounts Uffzcar, The facts 1n the obove
mentionad origlnal applxratlon are practiaally similor to
‘the Pacts in thess matters. The Tfibunal hes grantod claim
- of special pay in 0 N, 12/86;} During the course of
~argument I was told that the said order in_ﬁA.NG. 12/86\has_
bean complied by the Department. In view of this position,
/ it would be very gifficult for Mr.Pradhan #o contend that
these spplicaﬁtﬂahauld 6atvget'tha spaﬁial pay though in
, similar matter f.c. OAWNO. 12/86 the ‘special pa& has:bsan
7fﬂ gr&nted ﬁa that applieaht. 1t 19 true thaﬁ‘ﬂf.?radhan _
trisd to urga that the claim 0? the auplicants i% made
after a lapse of 1ang period and that 1 should nnt entartain .
‘the claims, In ay ppinicn.hhms cantentlon}nf‘ﬂrgPradhan
should not be acﬁe@tedpartiuuléély bocause in 08 J0. 12/86
also Trihunai haua~péasad an‘aréer in 1986 granting special

Ea? HeBefs 19?71

-
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: 3¢ .i ?hus, fallﬁwing the decision in ﬂaﬂﬂﬁ. 32/5&,

'»-I Qass the ?ullauiﬁg erder.‘!

’ *a,ainla-ﬁa_'

(ﬁ)-s: Applicatznn Ne» &?2/87 is partiy allﬁwaﬁ‘ The

,gﬂglicant on tha baais e? thig pay ana alaa on ths ba$;s

of aubsequant 1ﬁchMEnts a8 ara parmis ibla to *ha

applicanta ?artaes tﬂ hear their mun costs’ mf tha

- :ﬁalicatzana - . Tt

. Tof the applicant is flﬁ&d at ﬁs,ééﬁ an 2&.6.1»?7.

"';respmnﬁents are diremted ?o maka the @aymant ba tha

| of eubsequent 1ﬂ$r8ﬁﬁﬁta as ara ﬁermzasibla to. tha
'_&pplicsnta' Parties tn bear %halr ﬂuﬁ rasts a? tﬂe

’épplacatian,

© kgpiicatisn to. 464/87" is. pantly aliaued. The
'pay m? the applacaﬁt i@ ?1Xﬁﬁ ut ns,gsa on 1 ?»ﬁQ?Sm_

" The raspunﬁants ars dirmcted tm make ths payment ta the

: N

_*applicaﬂt on the basis of thiu pay and also on the ﬁasis
. of subsaquant ;ncrancntﬁ as are parmzuszhle to thg'

’.applicant._ part;es to bear their oun ca*ﬁs of tha

appliﬁétiéﬁ@_‘

(9) - This judgment should be kept in thé‘ieeard of

OR.NO. 472/87 and a sspv theree? shoyld bg kapt in aagﬁﬁ
k]

485/8? and 484/87,

=
(B.CGADGIL)
Vice Chairman

- pay of the applicanﬁ ie f;xgd at‘ﬁs.ﬁﬁﬂfw nﬂ 15.11.1979. _

»?hg raspandants are dxnestad tm make the payment to the ’:'

(8) "éppizaabibn maafbssiav 1é partly alloged@ The pay

© applicant on the baaﬁs u? thl“ pay and alsu un the hasis

!



